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PAL DISTRICT & SESSIONS JUDGE (H

 OFFIGE OF THE PRINCI

_NOTICE'IN.\ﬂIlTING APPLICATIONS FOR OATH COMMISSIONERS

"In reference to the letter No, 09/G-2/Genl.-1I/OC/THC/DHC dated
07.01.26 of the Hon'ble High Court of Delhi, applications for appointment of
rwo (02) Oath Commissioners at Tis Hazari Courts Complex, Delhi, are
invited. from . the Legal Practitioners who fulfill the "Guidelines for
Appointment of Oath Commissicners In all Courts duly approved by the Full

¢bUrt" (‘Ahrnexuneﬁﬁl-)ron prescribed proforma (Annexure-'B'),

Duly filled applications in the prescribed proforma shouid be
submitted in the R & I Branch, Central District, Room No. 204, Second
Floor, Tis Hazari Courts, Delhi on or before 16.03.2026 by 04:00 PM,
Applications received after the stipulated date and time shall not be

entertained.

. (Anju Bajaj Chandna)
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_forwarded to:~

Letter No. 09/G-2//Genl.- I/OC/THC/DHC Dated 07.01.26 for
information. '
2. The Hony. Secretary, Delhi Bar Association, Tis Hazari Courts, Delhi, with

the reguest to display the same on all the Notice Boards of Bar

~ Association & Library.

3. The A.0.(Judl.)/Branch in-Charge, R&I Branch, Central to direct the

" Officid] concerned to get the notice affixed on the Notice Board on each

 fledr of Tis Hazari Court Complex, -Delhi.

4 The Website Committee, THC, Delhl with request to direct the official
concerned to uplpad the same on the website of Delhi District Court.

5. PS to the Ld. Principal District & Sessions Judge (HQs), Tis Hazari

' Courts, Delhi.

6. PS tothe Ld. Principal District & Sessions Judge, West District, Tis Hazari
Courts, Delhi.

Principal District & Sessions Judge (HQs)
Tis Hazari Courts, belhi

Principal District & Sessjons Judge (HQs) -

/0C/Admn.1/THC/2026 pated, Delhi the.] § FEB 276
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- TR , No._ 09  /G-2/Genl.-/OC/THC/DHC
e Dated 0% 0(‘202.6

‘ Thc_ll?{_i-hcipa_l District & Sessions Judge (HQs),
. TisHazari Courts,
" Defhi,

Sub:.. Fillingaup-02:positions of Oath Commissioners in Tis Hazari Courts, Defhi.

. -+ T am ‘ditected to inform you that two years’ term of 02(Two) Oath Commissioners in

Tis Hazari Courts is going to expire on 24.04.2026.
You are, therefore, requested fo invite applications and send your recommendations for

i filling up the said positions of Oath Commissioners in the light of extant guidelines
~ reproduced below, strictly in a prescribed proforma with checklist (copy enclosed):-

Guidel_ines for appointment of Oath Commissioners in all Courts duly approved by the
| [¥ull Court

1. An applicant for the appointment as an Oath Commissioner should have 3 years practice

1 as an Advocate on the last date of submission of application form and the advocate

i ~ applying for appointment in p particular Court Complex, should be mainly practicing at

' the said Complex. :

2. The tenure of appointment of Oath Commissioner in all Courts shall be of 2(two) years,
unless otherwise ordered by the High Court.

3, An advocate can be considered for re-appointment after a period of 3 years from
. gonclusion of histher caglier term. »

4, The average annual income for an applicant for appointment as an Oath Commissioner
should B not less than Rs. 24,000/~ per annum during the preceding two years.
In support of proof of income, the applicant shall file an affidavit in the absence of any
othef proof. 0
F Provided that the income criteria will not be applicable in case of persons with disability
-and‘lady advacates, who are divorcee/widowed/single.

5. Preference to the extent of 10% will be given to senior citizens, lady advocates, who are
divorcee and widowed, and persons with disability, subject to their furnishing the
requisite proof in order to claim appointment in any of the preferred categories.

% 6. The applicant (Advocate) will submit an affidavit with his application that he has not

.|, © applied for Qath Commissioner :in any other Court of Delhi except where he has been

mainly practicing as an Advocate. *

A

. You are, fur

% her requested to recomz‘ﬁénd the names of at least 20% more Advocates for
% o'rilsidgarqti'on while sending your récommendations for filling up the aforesaid positions.
: o /"
\ O\ C MMA\W’ Yours fajthfully
A

1<l v (offided (Amit Chhabra)
Ei’ﬁ%’%iﬂ&ff\g _ZD’LB Vw Joint Registrara(Gan.-I)
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. |Father's/Husband's Name

[Paw ol

4. |Enrollment No. with Date of
|Enrollment ~ (Attach  copy  of
' EnrolImgnt Certificate)

5. |Name of Bar Association of which
member wlth Membersmp No.

6, "[Average Annual Income (Attach Proof

{of Income on Affidavit clearly
-|mentiotiing that “avetage annual

fncome is  not less than
RSuceerrearessennsef~ per annum during
the,precedi ing ! two years” except in

'ggse of’ agy cates with disability
{and la'ay Advocaj;es who are

cff{rorceg/ WidQW/ single)

. ‘| Risidential Address with Telephone

No.

@

@fﬁce Address with Telephone No.
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Mo e oy bAT i L
Court mw%_dplex

Rexdepdpiy .

e "Where ma.mly

. practlcmg“ """" -

10z

‘...-_.i. &

_Whether earher appointed as Oath

Bafmtirimen o,

Commissioner by this Court for any
Cour't of Delhl?lf yes, gwe particulars.

11,

Whether - earlier appointed as Oath
Commissioner by the Govt. of NCT of

- | Delhi? If yes, give particulars.

12R

'Reference of two Advocates of ten
years standmg or of other respectable
persons.

13.

Whether the -applicant is Senior
Citizen, lady advocate who is a

,_yorcee/mdgw/smgle or persons

with disability; Please specify. (Senior

fcitizens, lady ac}vocates who are

divorcee or gv;@ow and persons with

.xdi?s?fbilitﬁf §ha11‘i‘11rnish the requisite

) prooﬂ

14,

: iWhether applied for Oath
| Commissioner in any other Court of
Delhi. (Attach an affidavit)
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Any special' reason, the applicant

15.
wants to adduce in support of his/her
application.
Signature of applicant
| Checklist:- YES/NO

I

An applicant for the appointment as an Oath Commissioner have
3 years practice as an Advocate on the last date of submission of
application form

i)

An applicant applying for appointment in a particular Court
Complex should be mainly practicing at the said Complex.

i)

Average annual income of the applicant for appointment as Oath
Commissioner should not be less than Rs. 24,000/~ per annum
during the preceding two years.

iv)

Whether earlier appointed as Oath Commissioner by this Court
for any Courts of Delhi.

An applicant whether applied for Oath Commissioner in any
other Court of Delhi.

Signature of applicant
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Aesctice s an Advocate on the last diate of subrnigsion of application form and the
acuClate applv:ng tor appointment [n a particular Court complex, should be
3~y practicng at the Sald Complos

¢ remure ¢! appointment of Oath Commissioner In all Courts shall be of 2 (two)'
,eart .nless otherwise ordered by the High Court.

3 An govocate can be consldered for re-appointment after a period of 3 years from:
~anclusion of his/her earlier term. :

. --¢ average annual income for an applicant for appolntment as an Oath!
- mssioner should be not fess than Rs. 24,000/- per annum during the,

[

--precng two years.
- support of proof of income, the applicant shall file an affidavit In the absence of:
any other proof. |

a-avideg that the income criterla wlll not be applicable In case of persons withi
- canry anc lady advocates, who are divorcee/wldowed/single.

—esroepmse 1D TNE extent of 10% will be glven Lo senlor cltizens, lady advocales,
.rc are divorcee and wldowed, and persons with disablllty, subject to thelr
_-~ gn ng the requisite proof In order to clalm appolntment in any of the preferredi

r37€gones

~ne apphcant (Advocate) will submit an affldavit with hls appllcation that he has
~ot applied for Oath Commissloner in any other Court of Delhl except where hel

~as been mainly practicing as an Advocate. - o L
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PART-2
Annexure-B

INSTRUCTIONS R FILLING UP THE APPLICATION FORM FOR APPOINTMENT

i ‘AS OATH COMMISSIONE

*

x* %

The average annual incomoc of an applicant Tor appolntment as an Oath

Commissioner should be not less than Rs. 24 : - :
preceding two years. 000/ per annum during the

in support of proot of income, the app!lcént shall file Hde .
ather proof. ' an aftidavit in absence of any

Provided that the incéfne criteria wiil not be ap ;
: plicable in case of
disability and lady advocates, who are dlvorcée/wldowed/single, persons with

Recommendation by the Senior Advocates of at least 10 ice i
_ . . Y®ars practice is t
provided in the format which Is attached with the application fo?-m. S 1o e

‘Applicants who are Senior Citizens / lady who are divorcee/widow shall submit

proof in support of their claim.

' DOCUMENTS TO BE ATTACHED

ST

Copy of Matriculation Certificate.

Copy of Enrollment Certificate.

Income proof or Affidavit. ,

Experience Certificate, issued by the concerned Bar Association.

Recommendation by two Senior Advocates of at least 10 years practice on the

prescribed proforma attached with application form. ’

All documents submitted by the applicant should be self attested.

If at any stage of the appointment process, the information fur.nished
by the applicant is found incorrect, his / her application will  be
cancelled without any notice or further reference.




LETTER OF RECOMMENDATION

! | S/W/D/o

Chamber/Seal No. with address Enrollment
No, Advocate having ten years of practice hereby recommend the
name of Sh./Ms/Mrs Enrollment
No. Chamber/Seat No. with address

for giving position as Oath Commissioner for Tis
Hazari Courts Complex, Delhi. He/She bears good moral character and known to me
personally and he/she fulfills all the required criteria. His/Her candidature may be
Considered for the said position.

bate:

(Signature)

Name of Advocate:
Contact No.

****************‘k*************************************************************************

LETTER OF RECOMMENDATION

[ S/W/D/o

Chamber/Seal No. with address , Enrollment
No. Advocate having ten years of practice hereby recommend the
name of Sh./Ms/Mrs Enrollment
No. Chamber/Seat No. with address

for giving position as Qath Commissioner for Tis
Hazari Courts Complex, Delhi. He/She bears good moral character and known to me
persohally and he/she fulfills all the required criteria. His/Her candidature may be
Considered for the said position.

Date;

(Signature)

Name of Advocate:
Contact No.




